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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNf L 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1132 Of2024 

IN THE MATTER OF: 

Deepak ... Applica t 

Versus 

State of Haryana ... Respond nts 

MOST RESPECTFULLY SHOWETH: 

Mis Deepak builders and Engineers India Limited was in process ol setting 

up a batching plant at the location Village Kutana, Tehsil Sallah, District 

Kamal, Haryana with the intention of commencing the operation 11 do the 

work for Indian Oil Corporation Ltd. Panipat (P-25 Expansion project) For 

which the applicant company enters into the lease agreement alJ g with 

the farmer on dated 22.07.2022. 

That as stated, the said operation was for a very short period of time that 

are as fol low: -

- SR.NO MONTH UMBER OF DAYS OF 

OPERATI01 

1. MAY2024 3 
I 

2. JUNE 2024 17 
I 

. 
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P/ 2.. 

3. JULY2024 14 
I 

4 AUGUST 2024 18 

5 SEPTEMBER 19 

6 OCTOBER 15 
I 

. 
It is submitted that even m the complamt as filed by the concerned 

I 
department and the photographs attached there too, no such activities had 

been found even it mentioned in the report also that the plant is cit ed. It 

is further submitted that during the course of that, it is important tl point 

out here and it is submitted that even at the time of the visit by the 

department that the plant was not operational and it was almost in the 

dismantle form. The intimation of Dismantling of Batching Plant along 

with photographs has already been submitted with your departmen, on I 0-

12-2024. Further, after intimating that the contract of land agreement is 

going to expire on 28.05.2025, we had also initiated for dismantle of full 

Batching plant. 

The penalty that had imposed and made subject matter of the comP,laint is 

liable to be recalled as it is imposed unilaterally and no pen;lty L ay be 

imposed. 

RESPONDENT NO. 24 
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flnlr! rl : I H / 11 zo;,M 

l
1 '.'I \,'~ l'\:t'l'-'k Huildc•~ nnd Enui11:~''=' lndl~ l~v~. Lid. (HM<: l'lm,q, j 

\'ill.ii;~ h:ut~m.,. Tch~•I \Jallilhn /\'it.,1mlh, l(,1111,1I. . 
I • ., ·1 \ ' r I I 1 ,, tu r { f' I' lJ'' 11 l I, Ii 

Sub:. Shl\W Ci\llSC notic~ rur Chlsm·c IIIU Cl' Sl!l:llCJll ,J - .' J .. : , • I ♦ • ( f ;, • • ' 

mut Control l'f Polh1lhln) Act, 1901 & 111ulc r s1! 1:Uot1 I • - '· ' 11 '.'. 

(Prc\'enthm .tnrl Control or Polhttlon) /\ct, 1974· and ,,Jong with I 111 >o.5,wm 

of Etn-ironmcntnl Com))cnsallon as per HSPCB's E1wiro unnntal 
Compensation Policy and lm1>osition of Environmcnt,,I Penn f 1 ~• il:i pt•·· ·~11~ 

Jan nshwas (Amendment Of Provisions) Act, 2023 for viol r1 11;, 11 nfJ St.[tH., n 

II • ) \ I 1n•1. <' ?5 T ' r' 2 ,-1 21 and 22 of Air (Prevention and Control of Po ulrnn, 1 c, ,,. , •"· .... , '" • 
of Water (Prevention and Control of Pollution) 1\ct, J 974. 

Whereas Graded Response Action Plan has berm m1:: 1c-mcJ ~r d t r, 

cor.trol Air Pollution ih the whole Delhi-NCR. 

Whereas, the Commission for Air quality ManagemenL ii N .R ,w , • 
adjoining area/CAQM has issued Order/Direction vide le tter ; .~·•. •1 de No. 

120017/27/GRAP/2021/CAQM /1092 dated 14th November, 2,: .. ·•. 

WHEREAS, the Ceptral Government has made the Water (Prcvr!nLion c1n Contrnl 
of Pollution) Act, 1974 and Air (Prevention and Control of Pollulion} ,\cl, 19Ul ; an~'. vie!!: 
pro\'islons of these Acts every water/air polluting indusby/unit/operation/prlocess 1s 

required to obtain consent to establish and consent to operate from the St:ite pollution 
Control Board; and, 

WHEREAS, ror ~e purpose of protecting and improving the quµlily of 
environment and preventing and abating environn:iental pollution, the st·:mdi nls 1hr 
discharg~/cmission of environmental poltµtants from the inclust,ies, opera~ons o:­
proccss~ have bt.-en specified under tlfo Environment (Protecti 011) Rules, L 9 :1(l; .1 pt I it 1:: 
mandatory·to every industry, operations or processes to keep their eftluent/~ ni~sion 
quDiil)1 withillthc specified norms all the time; and 

'Aq1ERr:.AS, M/s Dccpak Builders and Engineers lttdi~-·Pvt. Ltd, (UMC Pl:111l) ,i l 
Village Kuta,w, Tehsll.Ballaha Assandh, f~mal Is a Reg mlx'c.-emont cuncn•te P~mt: 

WHERF.AS, the process of the 1unlt Involve, l\ffflVily envh:0111111.•ut pnllutit1H 
activities; 

WHER64' u w'ci• ti1e• BJ1vl ron TICnt (Protegilol1} Hui • 9Qfi i;~mtlup.lsl >i' units 
are notiti m; aiiffcvu_cy,uqltshnll sttictly,qdh)?re to; bull nom tt l<t 

WH BREA St :YP ur u n I l was l»lipttbl u'd lf Y, th u f ul 
Region on 1-'n11f/202ft ~ ... ll+':R 
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Clitil r • , d I\ tic:: ,, I , j a r,01 rm,;Jhrr d 

J t., I I . d fl ; • t ' t i llf'~ W.it JHi d·l., H!~P 

A I fll·-• 1 1· nrtl tirn\'ided 

t f'.f rr.,n~ tound nnt ln•np_ .hrtlon dur:fnt t~n. 

THE,"\ (f m·nit: - r,: 1:rv~ \N •1 c:.a ,.~•.d I r 4'5 d;rf$.,;.··. t , , • 1 t ,r-1~ ~ .-. t" ·.~ 
1 -. • \ 1 r \ '4''tHm: fiPr~i:,nt qn & ri:oritro. tJf Ji,, . .. , t,r.1 ;. .. l~~ ~ ·~ ~t ~ . • 

! \r ( Pi· t~nt.or, & f. nu:ol of f' lll., , •,n;,J /..r.• 1r1>; , .. • ·- ,,-;, . · ·.·, . . , ~ . 
, : i i·i:r , 1 ~,'i i ~ :,-atJr unr 

~ • • • . • u f..il · -, G0mply 'NftH .the d:cfl:.e, i::.r·.~~1 r,;,e:i~.~;J.d. w.:.. i:: ,"!: .. 

• ; - ~ · : ;,;oP, • .; t \•~·:,i b~· pt£-sum~· yj~t 'Yt'.J h~ie n~rnrJ w .?aJ ~ ~-~ :~ .. ... ; -: 
.:~ ; : 1t .J ~!:;.i :,, : as mcmuon~a aoove, w~Jdi ,._;Jh "J-zrraP.t i «mll 2~ .r.:91 p 1;.,i:- ·1~~: .. T.t-':-:-

• a . .:i:. ~3 • A : f ~~, \~tater ' p e\'enti~ afld control of Po!MSot .. 1i..;::. 191; !.. - · .,~ .. 

• : •. ~ -2. • A .. • • :£: Air f P.re\'cnac;,n anij control r:1~Po!h.1 : "Ja P.t;\ :t,~:. 
T~ e !:. :7 ; ·.•. '!lti: _j b-1: :r> ;:ed-itfsn to ~ e- J.fi'IP.Oslttoa <if ~ ·.t.iroJ?zecial 

Comp,;~aop ~ :per- J:16-RC{l:s E.nv,1mnmenlif1 &Jmpeas;;tiP1J Pot.~· an.a 
fmpositk'Jn of Emi,r.oftmenti,a:J ~enal~ as jier fnie j~p VJsftwai {M;eitdcent ! 
PFO\i$'iblh} ..\~ ·aza. 
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LIFE Regional Office, Karnal Region 

Haryana State Pollution Control Board 

illegible 

Website-www.hspcb.gov.in E-Mail illegible 

 

 No. HSPCB/KAR/2024/Illegible                        Dated: 18/11/2024  

To  

M/s Deepak Builders and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil 

Ballaha Assandh, Karnal.  

Sub: Show cause notice for Closure under section 31-A of 

the Air (Prevention and Control of Pollution) Act, 

1981 & under section 33 - A of the Water (Prevention 

and Control of Pollution) Act, 1974 and along with 

Imposition of Environmental Compensation as per 

HSPCB's Environmental Compensation Policy and 

Imposition of Environmental Penalty as per The Jan 

Vishwas (Amendment Of Provisions) Act, 2023 for 

violation of Section 21 and 22 of Air (Prevention and 

Control of Pollution) Act, 1981 & 25 and 26 of Water 

(Prevention and Control of Pollution) Act, 1974.  

 

Whereas Graded Response Action Plan has been implemented to control Air Pollution 

in the whole Delhi-NCR.  

Whereas, the Commission for Air quality Management in NCR and adjoining 

area/CAQM has issued Order/Direction vide letter No. vide No. 

120017/27/GRAP/2021/CAQM/1092 dated 14th November, 2024.  

WHEREAS, the Central Government has made the Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide 

provisions of these Acts every water/air polluting industry/unit/operation/process is required 

to obtain consent to establish and consent to operate from the State pollution Control Board; 

and,  
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WHEREAS, for the purpose of protecting and improving the quality of environment 

and preventing and abating environmental pollution, the standards for discharge/emission of 

environmental pollutants from the industries, operations or processes have been specified 

under the Environment (Protection) Rules, 1986; and it is mandatory to every industry, 

operations or processes to keep their effluent/emission quality within the specified norms all 

the time; and  

WHEREAS, M/s Deepak Builders and Engineers India Pvt. Ltd, (RMC Plant) at Village 

Kutana, Tehsil Ballaha Assandh, Karnal is a Ready mix cement concrete Plant;  

WHEREAS, the process of the unit involves heavily environment polluting activities;  

WHEREAS, under the Environment (Protection) Rules, 1986 standards for units are 

notified; and every unit shall strictly adhere to prescribed norms; and  

WHEREAS, your unit was inspected by the JEE/Field Officer, HSPCB, Karnal 

Region on 17/11/2024;  

WHEREAS at the time of the inspection following shortcomings were found:- 

1. CTL/CTO from HSPCB have not obtained.  

2. ECD based DG set not provided on 125 KVA. 

3. Adequate APCM not provided.  

4. RMC Plant found not in-operation during inspection.  

 

THEREFORE, you are hereby show caused for 15 days as to why closure act illegible 

section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and under 31-A of Air 

(Prevention & Control of Pollution) Act, 1981 for the violation illegible to be taken against 

your unit.  

In case you fail to comply with the deficiencies mentioned above within stipulated 

period, it will be presumed that you have nothing to say in this regard and accept the status as 

mentioned above, which will warrant action against your unit under section 33 - A of the Water 

(Prevention and control of Pollution) Act, 1974 & under section 31-A of the Air (Prevention 

and control of Pollution) Act, 1981.  

The same would be in addition to the Imposition of Environmental Compensation as 

per HSPCB's Environmental Compensation Policy and Imposition of Environmental Penalty 

as per The Jan Vishwas (Amendment Of Provisions) Act, 2023.  

This may be treated as most urgent 
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CC:-  The Chairman HSPCB, Panchkula for kind information, please.  

Signature in English illegible dated 18/11/2024  

Regional officer  

Karnal Region 

 

 

 

 

True typed copy 
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. . Regional Office, Karna) Region 'I.~---~ 
,'¥.- Li FE Haryana State Pollution Control Board ~ \ 
•~•;/) L,r_.t;ie""' zu noor, SCO- 78-79 above Punjab National Bank. Nam3stey Chowk. 11'.am;it "'~~-~:;: .... 

. tV ,,__"' • Website - www,hspcb.oti.iD E-Mail Id- hspcbrokar@~mail,eom ~" 

-------- - CLOSURE DIRECTIONS - I ..... 
The Commission for Air Quality Management in NCR and adjoining areas. vide Direction No. 
83 dated 17th September, 2024, issued statutory direction for Implementation of the 
revised schedule of the Graded Response Action Plan (GRAP). which is also avail.ible on the 
CAQM website (caqm.nic.in). as and when orders under GRAP are invoked. / 

The Sub-Committee for invoking actions under the GRAP in its earlier meetings held, 
had invoked actions under Stage-I, Stage II and Stage-Ill of the GRAP on 14th Octbber, 2024, 
21st October, 2024 and 14th November, 2024. j 

The Sub-Committee in its urgent meeting held on 17th November, 2024 further 
reviewed the air quality scenario in the region as well as the forecasts for meleorological 
conditions and air quality index of Delhi made available by lMD/IITM. 

The Sub-committee observed that the AQJ of Delhi was recorded at 44 I (Severe) at 
4:00 P.M on 17.11.2024 (today) and has been gradually Increasing further and as already 
reached Severe+ category, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6.00 PM and 
7:00 P.M respectively, Further, the average AQI for Delhi is expected to renlain in this 
adverse range owing to heavy fog, variable winds, highly unfavorable meteord!ogical and 

I 

climatic conditions. Forecasts from IMD/IITM also indicate a likelihood of the AQI of Delhi 
to particularly remain in higher end of "SEVERE"f"SEVERE+" category in the coming days. 
owing to unfavorable climatic conditions. j 

Keeping ,jn view the prevailing trend of air quality, in an effort to prevent further 
deterioration of the air quality, the sub-committee decided that All actions a! envisaged 
under Stage IV of the GRAP i.e., 'Severe+' category (DELHI AQI > 450) be implemented in 
right earnest by all the agencies concerned in the NCR, with immediate effect, in addition to 
the stage J, U and Ill actions already in force. 11 

Therefore, in an effort to prevent further deterioration of the air quality, the Sub 
Committee decided that ALL actions as envisaged under Stage IV of the GRAP -'severe+' Air 
Quality (DELHI AQl>4501 be implemented in right earnest by all the agencies c~ncerned in 
the NCR, in addition to the Stage-), II and Ill actions already in force, from 8:00 A.M. of 
18.11.2024 in the National Capital Region (NCR). I 

Whereas the unit M/s Deepak Builders and Engineers India Pvt. Ltd. (Jtrv,C Plant), 
Village Kutana, Tehsil Ballaha Assandh, Kamal was engaged in the process of Ready mix 
cement concrete which fs covered under Green category as per policy drder dated 
04.12.2020 of the Board regarding categorization of industries and required pr.,ior Consent 
to Establish and Consent to Operate under Water Act, 1974 and Air Act 1981. 

I 
Whereas, the above said unit was inspected by Sh. Rohtash Dah1ya, JEE on 

17.11.2024 during the patrolling of the area forimplementatlon of the direction~ issued by 
commission under GRAP and he reported the following violations made by the above said 
unit: - I 

1. CTE /CTO from HSPCB have not obtained. 
2. RECD based DG set not provided on 125 KV A. 
3. Adequate APCM not provided. 
4. RMC Plant found not in-operation during inspection. 

Whereas, AQI of Kamal on dated 17/11/2024 was under Poor category and the 
above said violations made on the part of unit were not only violating the provisions of Air 
Act 1981 but also creating, an emergent situation by contributing pollu1lion in the 
environment causing further deterioration of the air qu.1Uty. 
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Ann<-~ ---r-~ I I} r 9-
Whereas the above said violations made on the part of the said unit are not only 

violat~ng the prov~sio~s of Wat~r A~t 1974 an_d Air Act 1981 but also creatin~ an ~fllergent 
situation by contnbutmg pollution m the environment causing further detenorat1on of the 

ir quality up to Severe+ Category which is creating difficu1ties in breathing of the !peoples 
eslding in the nearby locations. Hence closure action against the above said activicy is the 

need of hour in large public interest. I 
Whereas power were delegated to Regional Officers by board in its 187th meeting 

vide agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide .e1ndst no. 
HSPCB/PLG/2020/1045•67 dated 19.03.2020 in partial modifications of the offi t e order 
endst no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide ordJ r dated 
19.30.2020, It has been ordered to delegate the power to the Regional Officers of ttie Board 
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure 
directions against the industrial sectors/units, found operating in violation of diret tions of 
the EPCA and as directed l;>y Hon'ble Apex Court and Hon'ble NGT. I 

It is also pertinent to mention here that EPCA has been dissolved and conimission 
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide 
MoEF&CC notification dated 05.11.2020 for Air Quality Management in Nationa Capital 
Region and Adjoining Areas for better co-ordination, research, identification and resolution 
of problems surrounding the air quality index and for matters connected therJwith or 
incidental thereto. 

Therefore, in view the above mentioned facts and in exercise of the powers 
conferred under section 33·A of the Water (Prevention & Control of Pollution) f\ct, 197 4 
and under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 and 
delegated by board in its 187th meeting vide agenda item no. 187.12 (S), diredions are 
hereby issued to close down the operation of the above said illegal unit M/sl Deepak 
Builders and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil Ballaha t ssandh, 
Karna) by sealing its plant and machinery & OG set along•with directions to stop the 
electricity supply of the above said unit, with immediate effect. 

In addition to above, it is also intimated that non•compliance with the directions 
issued under section 33·A of the Water (Prevention & Control of Pollution) Act, ~974 and 
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 is aq offence 
under the provision of 33-A of the Water (Prevention & Control of Pollution) ct, 197 4 and 
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981. I "'>-1,/\ 

~l\\ .~ I 

Region~! officer 
o\ l- Karn al 1Region 

Endst. No. HSPCB/KAR/2024/5075-79 ., 'nated: 20 / l f / 2024 
A c_opy of the above is forwarded to the following for information and l ecessary 
action:• 
1. The Chairman, Haryana State Pollution Control Board, Panchkula. 
2. The Deputy Commissioner, Karna). 
3. The Superintending Engineer, UHBVN, Karnal to stop the electricity s

1 
upply of 

said unit 
4. Sh. Rohtash Dahlya, JEE, Karna). He is asked to ensure compliance of tne closure 

order immediately. The JEE shall also initiate legal actiC?n and propose 
environment compensation as applicable, as per policy of the Board. 

S. M/s Deepak Builders and Engineers India Pvt Ltd. (RMC Plant), • ag~ I<utana, 
Tehsll Ballaha Assandh, Kamal. ~yJ\ 

Regional ~ce1· 
I 

!Carnal Region 
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CIN : U45309D~17PTC323-467 
DEEPAK BUILDERS & 

ENGINEER~ JNDIA J.JMaED 

Dale. 1 d-Dce-2024 

To. 

The Regional Officer, 
Kamal Region,. 
Maryana State Pollution Control Board, 
2nd Floor. SC0-78-?9 Above Punjab N~tional Bank Namaste Chowk, 
Kamal Hacyana. 

Respected Sir, 

lt is stated lhat w~ were already in the process of dismantling the RMC plap.t. Further., 
your department has closed down our-R.L\IIC Plant. Now, we have dis antled the 
RMC plant after receiving a closure order from your dep·artment We humbly request 
you not initiate any legal action against us as we have altea4y dismantleJ our: R1'1G 
plant .. 

1ihanking Yout 

Your,s Sincerely 
For Deep Builders And .Engineers lndia Ltd 

ry) 
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CIN: L45309DL2017PLC323467 
DEEPAK BUILDERS & 

ENGINEERsl tNDIA LIMITED 

Ref. No.: .......................... . Date : ............................. . 

CERTIFIED TRUE COPY OF RESOLUTION PASSED BY INTERNAL M AGEMENT 
COMMITTEE OF OEEPAK BUILDERS & ENGINEERS JNDIA LIMITED ('THE COMPANY') IN 
THEIR MEETING HELD ON SATURDAY, 151•11 MARCH, 2025 AT 11:00 A.M. AT <i:ORPORATE 
OFFICE, NEAR LODHI CLUB, SHAHEED BHAGAT SINGH NAGAR, LUDHIANA I 

'"RESOLVED Tl IAT the consent of the Board of Directors of the Compa~y be and is 
hereby accorded to Mr. lnder Parkash s/o Late Sh. Tara Chand, having Aadhaar Card 
No. 66327 t 129948, Authorised Signatory of the company to represent t e Company 
and appear before National Green Tribunal Principal Bench, New Delhi, n behalf of 
the company in the case of Deepak Vs State of Haryana having Original pplication 
no. 1132/2024. 

FURTHER RESOLVED THAT Mr. lnder Parkash, Authorised Signato be and is 
hereby authorised to engage any Advocate/Solicitors/Consultants an to submit 
Vakalalnama, statements, documents, evidences, declarations, etc. before National 
Green Tribunal Principal Bench, New Delhi for and on behalf of tl1e Cotpany. 

FURTHER RESOLVED THAT Mr. lnder Parkash, Authorised Signatoqy be and is 
hereby authorized to sign all the documents, letters, etc. and to do all sucti acts, deeds 
and things as may be necessary, proper or expedient for the purpose of giving etlect 
to this resolution. 

RESOLVED FURTHER THAT certified copy of the above resolutio 
hereby given to the concerned authority for necessary action". 

Certified to be true copy 

For Deepak Builders and Engineers India Ltd. 

DEEPAK OiglWlyrJ!1"ftlby 
DEEPAK KUMAR 

KUMAR SINGAl 

k . I Date:. 2025»4.03 (Deepa Kumar Smga }INGAL 1s:21:32+os'l0' 

Managing Director 
DIN: 01562688 

IS 

Corporate Office : Neer Lodhi Club , Shaheed Bhagat Singh Nagar, Ludhiana -141 012 (Pun1ab) Tel.: 91·161-2560106 
Mobile : +91-9B759-09240 E-mail : info@deepakbuUders .co.in. deepakbullders19 7@gmail.com 

Regd, Office ; Ahluwalia Chambers, 1st Floor, Plot No.16 & 17, Local Shopping Centre, Madangir. Ne r Pushpa Bhawan, 
New Delhi • 110 062 
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I 

C.C. No. ················-············•··· 

FIR No . ...................... 1,11,,, ••••••••• 

UIS ....................................... . 

IN THE COURT 0 

VERSUS . . 
~ b:,. k d] M ~ ~ 4., Or-! , Defendant(s) /Respon~t(s / Accused 

KNOW ALL to ~om these present shall come that I/ We_,-_,..__._ be:~ D ~ 1<;;: • \1 ~ 
~ t;H M__{: ~ Rf"' _t Pm !)f:N!rr "-' b. 2 ,4 

The above named, ___ ____ ____ ______ ___ -r---r---

~ ~ ,..S l-f ()tr(2_1Y) A Ad) v-rs-c..A t' ~ )..'.,....ili 

~ f MP LL= ~ ''2-01--iJ,,. C ,.,, ~ A .. ~~1-- ~ 
..b cl...-_AA u WM" c1 tJ-e-w- ~ ~ "'- ' . 
l) J~9 C,J-2- '2- c..~o11'tf,Cf~8-(,l/0€'1'l,,. ~6. '~6ti-c5j 

. E • M ~, L '· ~ '1" ~w Ml.MA M Vlsc!.A-fl tr <:?. eJvv. &t.J. I, I 
• (herein after called the advocate/s to be my/our Advocate in the above-notld case au:!~ rize him:-
• • To act, appear a/Id plead fn the above-noled case In this C0ll1 or In any other a,urt in which the same I be tried 

or heard and also in the appellate court including High oourt subject to payment of fees separately for each • ' by melus. 
I 

To sign file, verify and present pleadings, appeals cross-objections or petitions for 
executions review, revision, withdrawal, compromise or other petitions or affidavi1s or other 
documents as may be deemed necessary or proper for the prosecution of the said case in all its 
stages subject to payment of fees for each stage. 

To file and take back doa'.lments, to admit and/or deny the documents or opposite party. 
To withdraw or compromise the said case or submit to arbitration any differences or 

disputes that may arise touching or in any manner relating to the said case. 
To take execution proceedings on paying sepa~ fee. 

To deposi~ draw and receive money, cheques, case and grant receipts herec)f and to 
do all other acts and things which may be necessary to be done for the progress amt.in the 
course of the prosecution on the.said case. 

To appoint and instruct
1 

any other Legal Practilloner authorizing him to exercise the power and au~ hntiy 

conferred upon the Ad-locate whenever he may think fit to do so and to sign the power of attorney on ~r behalf. 
And I/ We the undersigned do hereby agree to ratify and conflnn all acts done b) the Advocate or 

his substitute In the matter as my/our own facts, as If done by me/us to all Intents andl purpose. 
And VWe undertake that I/ We or my/our duly authorised agent would appear in court and an hearings 

andwlll Inform lheAdvocate for appearance when the case Is called. I ' 
And VWe undersigned do hereby agree not to hold the advocate of his substitute responsible for~ result of 

the said case .The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive 

andrelalnforhimself. t 
And I/We undersigned do hereby agree that In the event of the whole or p;irt of the fee agreed by e/us to be 

paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecutlon of the said ca until the 
same is paid up. The fee settle is only for the above case and above Cpurt. I/We hereby agree that once fee -

pald,VWe wiU not be enUtled for the refund of the same In anMcase w tsoei e case p ongs 
morethan3yearstheoriginalfeeshallbepaidagalnbyme/us 

INWITHNE~SWHEREOFI/Wedohereuntosetmy/our tothesepre 
I 

entsof ichh e 

•~i:=by:1,:;::"!5.;;;·1~················- yo!.. .................. ~ ~ 

~" Advocate 

' 
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CIN : L45309OL2017PLC323467 

Ref. No.; .......................... . 

The Regional Officer 

Haryana State rotlution Control Board 

2nd Floort SCO- 78-791 Namastey Chowk, Karnal-Haryana 

SubjN:t: Intimation for Dismantling ofRMC Batching Plant 

Rcs[l\..>cted Sir. 

DEEPAK BUILDERS & 
' ENGINEERS IND/A LIMITED 

Date : .... _ ........................ . 

Date: 27/05/2025 

\ 1 ... Dccpak builders and Engineers India Limited was in process of selling up a batching plant \'ith the intention 

<'f c~,mmcncing lhe operation for \\Ork of Indian Oil Corporation Limited. The applicant comµ,.m) ha.<. arranged 

the land at the location Village Kutana. Tehsil Ballah, District Kama1, l1aryana from tanners al d enters inlo lhe 

lease agreement on dated 22.07.2022 which is going to be expired within next few weeks. 

II 1!- impm1un1 t<' point out here and is submitted that even at the time of the vis rt by ) our dt'pa mem. I~!.: r 1:::.nt 

\\US nol r,1>ernti~,nal and it \\OS almost in the dismantle fonn. The intimation of Partial Dismantl ng of A.il\'. ,11 •~ 

Plant al"ng with photographs has already been submitted with your department on I 0-12-2024 

I\, ,•,t: our going to dismantle and remo\'e the Batching Plant to vacate the rented site. 1 his is for )Our k nd i11forma1;,,11 "'" 

Thanking You. 

Y c,urs sincere!) . 

fur Deepak Builders & Engineers India Ltd. 

A -~• ~ 
t \ I I f'<l.,t'm' 

C.M,~\,.~ 

I 
Corporate Office: Near Lodhl Club, Shaheed Bhagal Singh Nager, Ludhiana -141 012 (Punjab) Tel.: +91 i 161-2560106 

. Moblle : +91·98759-09240 E-mail: lnfo@deepakbullders.co.in, deepakbulld~rs1987@~maiJ.com 
Regd. Office• Ahluwaha Chambars, 1st Floor, Plot No.16 & 17, Local Shopping Centre, Madangir, Near PJshpa Bhawan, 

.. New Delhi. 110 062 • 
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